1 LD-VC-OCW-122-2020

IN THE HIGH COURT OF BOMBAY AT GOA

LD-VC-OCW-122-2020
IN
Writ Petition No.1105/2016

Geetabala M. N. Parulekar .... Petitioner.
Versus
Union of India & Ors. .... Respondents.

Mr. Parag Rao, Advocate for the Petitioner.

Ms. Asha Dessai, Senior Standing Counsel for respondent no.1.

Mr. Deep Shirodkar, Addl. Government Advocate for the State.

Coram : DAMA SESHADRI NAIDU, &
SMT. M. S. JAWALKAR,]J.
Date: : 15% October, 2020

PC.:

The matters are adjourned sine die.
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2. Parties to mention the matters for listing whenever it is

required, based on the outcome of the matters, which are pending

before the Hon'ble Supreme Court.

3. Subject to the observations made on the last occasion, the

other parties may proceed with the matters pending with them as

per final orders.

SMT.M.S.JAWALKAR, J. DAMA SESHADRI NAIDU, J.

MF/-

MEENA
VISHAL
BHOIR
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